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The Ra»il\.vayg s "to produce
necessary materials "tb' show that
having attended the WBrkshoP on
S8 1004 233 whuttied the 0,A.Cards,

the petitioners did not work. Connect |
£ i

this case with Oa No.3/95 and 0a 723/94,

and list all the three cases together ?

after two weeks. Necessary note shall

be made in the above referred two
: ety ey

cases to this effect,
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Heard learned counsel fer o

both sides. This Case is disposed of

with a direction that the relief

granted in OA 723/94 and 3/95 decided

on 11.12.,1935 covers the rel&f prayed

for in this petition as well,
K
Accordingly it is held and orde red i

that the respondents could not have
s{tb—‘——‘{»é X
deducted the,salary of 1,1,1994 and |

i

the same shall be paid to the petitione;l‘;L

within 4 weeks from the date of receipt;é‘

of a copy of this order.
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